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Station in South Andaman of the Anda· .. 
man and Nicobar Islan~ has been cleared 
by the Central Electricity Authority and 
the Planning Commission. A formal ad· 
ministrative sanction is expected to be 
· sued shortly. Preliminary works are 
Dier progress and tho installation wor 

'" Jik.ely to commence in early 1983-84 .. 

(b) lbc agency for carrying out the 
installation works would be decided in 
oonsultation with tbo Andaman & Nicobar 
uthorif . 

(c) To the extent possible and practi-
ble Group 'C' and Group 'D' employ· 
nt would be made locally. 

( d) No CEA staff has been posted to 
Port Blair from main land for the purpo 
~ far. -

re in umber of Notaries for Poona 

3556. SHRI V.N. GADGIL: Will the 
rfini ter of LAW, JUSTICE and COM-

P ANY AFFAIRS be pleased to state: 

(a) what is the total number of Nota-
ric sanctioned for Poona city; and 

(b) whether Government propose to in· 
crease the number in view of the fast 
growth and increasing demands of the city? 

THE MINISTER OF LAW, JU ncE 
AND COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHIK): (a) The 

(i) Vindhyachal STPS (St. I) 

Unit siz 

F i·r ign contr:1cting p ,_rty 

lnd\Gn Agr t 

C.> tract V I 

ii) Rih.mi S TPS r t. l ) 
Umt siz~ . 

F reign c ntr:- ting party . 

. Indian A .n t 

u tr ct Yalu 

number of Notaries to be appointed by tho 
State Government of Maharashtra from. 
i1' quota for Poona District is 4. Thero 
i , however, no such stipulation in tho 
quota for appointment of Notari by tho 
Central Government in Maharashtra State. 

( b) Yes. Sir, a proposal in this regard 
is under consideration in consultation witJa 
the State Government of Maharashtra. 

Po er Projects Contracted on Foreign 
Manufacture · aad Suppllers 

3551. SH.RI RAM PRASAD AHllt· 
WAR: Will the Minister of ENBR.GY be 
pleased to state: 

(a) names of t'ilermal power project& 
being contracted oa foreign manufacturen 
and uppliers; 

( b) number and i1.e of thermal uni.ts 
(fb MW), names of foreign contracting 
parties and their Indian agents and values 
of contracts in crores of rupees; and 

( c )/ whether global tenders were invited 
f~e award of each of the above cont-
racts, if not, the reasons for the same in 
each case? 

I THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Con-
tracts have recently been finalized for 
setting up of Vindhyacbal Super Thermal 
Power Station (Stage-I) and Rihand Super 
Thermal Power Station (Stage-I). The de-
tails are given a under:-

- 6x210 MW 

• - M/s.T cc o-prom xp .. rt (US5R . 

. - Nil 

- R.,. 921 .rn;:- s ( pprox) 

• -2x500 MW 

. -M/s. N r thrrn Eng:in ering Indu t1 jc s 
(U.K.) 

. -·Nil 

. - IU. 4 o crorcs ( pprox). 
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(c) !-lo Sir. The Vindhyachal STPS 
(Stag I) is being set up in pursuance of 
the provisions of the Agreement on 
E onomic and Technical Cooperation 
between India and USSR signed in Decem. 

er, 1980. -....As .regards Rihand STPS 
( Stage ... J), in pursuance of an offer made 
by U .K. on a bilateral basis, NTPC held 
discussions and concluded a con ·ract with 
a British Consortium of manufacturers for 
the setting Up Of eae project. 

Scheduled Castes/Scheduled Tribes 
egional P .F. Commissioners . 

3558. SHRI N. E. HORO: Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to state: 

(a) whet'b.er Scheduled Caste/Scheduled 
Tribes Regional Commissioners are work-
ing in the Employees Provident Fund Or-
ganisatio.n; if so, how many Commis-
sioners belong to Scheduled Caste/Sche-
duled Tribe category; 

(b) wl1ether it is •a fact that none of the 
Scheduled Tribe/Scheduled Castes Region-
al Commissioners is working independently 
in the Regional Offices throughout India; 

(c) whether it is a fact that the Junior 
Regional Commissioners pertaining to 
.genera.I category are working independent· 
Jy in the Regional Office throughout India; 

(d) how many uch Junior Regional 
Commissioners are working independently 
in various States of India; 

(e) the reason . of this distinction against 
the SC/ ST Regional Commissioners in the 
Employees Provident Fund Organisation; 
and 

(f) what action Government propose to 
take in the matter? 

THE MINISTER OF STAIB IN THE 
MINI TRY OF LABOUR AND RE-
HABILITATION (SHRIMAn MOHSINA 
KIDW AI): According to the Employees' 
Provident Fund authorities the facts are as 
I Hows: 

(a) Yes, Sir. Four officers belonging to 
l!he Scheduled Caste community 'and one 
belonging to the Scheduled Tribe commu .. 
nity are working as Regi al Provident 
Fund Commissioners/Deputy Regional 
Provident Fund Commissioners in the Em-
ployees' Provident Fund Organisation. 

tb) No, Sir. 

( 

{c} and (d). The posts of Regjonal Pro· 
vident Fund Commissioners (Grade III) 
and D puty Regional Provident Fund 
Commissioners are equivalent and belong 
to 'a common cadre carrying the same 
sc le of pay. Their posting either as Re· 
.gional Prov'dent Fund Commissioner or 
Deputy Regional F JVi nt Fund Com-
missioner does not involve ny sup rses-
sion or monetary loss. Their post:ngs as 
Regional Provident Fund Commissioner or 
Deputy Regional Provident Fund Com-
missioner are done on administrative con-
siderations. and in the exigencies of pub- • 
fie service. 

le) and (f). Does not ::irise. 

Junior Engineers upgraded as Junior Engt .. 
neers Gronp 'B' Officers in P&T Depart.. 

ment 
3559. SHRI TRILOK CHAND: Will 

the Minister of COMMUNlCA TIONS be 
pleased to state: 

(a) whether &00 J.Es were upgraded as 
J .Us. Group 'B' officers in May 1981 and 
whether SC/ST candidates were also pto-
moted according to the quota 0 r reserva-
tion; 

(b) if not, t1:ie reasons therefor; 

(~) whether the P&T Department had 
conducted a competitive examination in 
November, 1981 for the remaining JEs to 
he ~elected in which mo Uy persons belon-
ging to the Cs/Sfs remaining were can-
didates; 

(d) if so, reasons why an examination 
for the remainin 'approv~. candidates 
only was conducted; 

(e) whether all the elected candidates 
had necessarily to take the 1981 competi-
tive examination (those already promoted 
artd those who were yet to be promoted) 
or only those candidates who were yet to 
be promoted were required to take the 
competitive examination; and 

(f) if o, the reasons why .SC/~ candi-
dates were asked to take examination se-
parately? 

THE MINISTE OF ST A TE IN · THE 
MINISTRY OF COMMUNICATIONS 
(SHRI YOGENDRA MAKWANA): (a) 




